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App heant 
V i:s 

U min. of India & (..)thers 	R espondents 

Comm.  
}1(N IL1 M.R.C-R. M()IIA}'l\IRA 

HON LI MR. AK. PATNAtK, JUDICIAL MEMBER 

14 card Sn N.R. Routray, Ld. (ounsei appearing for the 

applicant and Sri S. K. ()jha. Ld. Standing Counsel appeann.g on notice for 

the Respo:ndents/Rtys. on whom a copy of this (TA has already been served. 

and perused the irtatenais placed on. record 

. 	i Oginppn 	n ed by the ppcant2 Th 	a 	o 	 il  

with the kl1ow1118 praer: 

To direct the Respondents to grant. I & 2 financial 
upgi-adation under the AC P & MACP Scheme w.e:f. 
0 1.10 1999 and 01 092008 and pay the difftrentiai 
arrear salary, 1)CRG., Leave Salary, Commuted Value of 
Pension and Penion,' 

3. Sn koutray, Ld. Counsel, appearing tbr the applicant 

submits that rn this regard, the apphcant has already submitted 

representation addressed to Respondcn.t No2 vide Annexure-AJ8 dated 

08.1.1 2010, 	The said representation is still perithng, 	in the above 

background, Ld. Counsel fur the applicant submitted that, a direction may he 

issued to Respondent No 2 to consider and dispose Of the pending 

representation v3,deA.nnexurr- A18 with a speakmg order within a stipulated 
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period with intimation to the applicant. 

4. Having regard to the S111 	 Ila, e, without going into 

the merit of the case, we at this stage them it proper to sen.d the case before 

tho competent authonty to take a decision hnt on. the representation. As 

agreed to by the .Ld. Counsel for the parties, we direct Respondent No2 to 

consider the representation and pass a reasoned order within 60 (sixty) days 

from. the date of receipt of copy of this order. 

. In ease, the competent authority finds that the cithms of the 

ipplieant are admissible then the sanie should be released, within another 90 

(nmt) day's 

6 . \Wjth the above obsevation and dii-ection, this (.),A, is 

disposed of at the admission stage itself. No costs 

7  	O.A. t.n 	op 	s orr longwth copes o the i 	i 	f 	o  

Respondent Nos.2)3 & 4 at the coast of the apphcant tbr compliance, and 

free copies of this order he made over to the Lii. Counsel for the parties. 

8. 3n N .k. koutray, Id. Counsel appearing tör the applicant 

undertakes to deposit the postal requisites by Monday.. 
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